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Opening of Banking Company by Go"· 
emment of West Bengal 

1523. SHRI SOMNATH CHAITER-
JEE: 

SHRI SAMAR MUKHERJEE: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have taken 

an¥ decision on the request of the West 
~ ga  Government for their own bank-
ing company; and 

(b) if not, the reasons for the inordi-
nate delay? 

TIIB DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE {SHRI JAN-

.ARDHANA POOJARY): (a) and (b). 

e~ e Bank of India, which ill th.e licenf-
ing authority for the purpose, has reported 
that the request is receiving their atten-
tion jn consultation with the State Govern-
ment. 

Advances dlt Differential Rates of loterelt 

1524. SH.RI BHEEKHABHAI: Will 
the Minister of FINANCE be pleased t() 

~ e  

(a) whether the advances on Differen-
tial Rates of I ~ e  are sanctioned 
through ~ e  procedure in the non-
nationalised and nationalised banks and 
tho percentage of . 5uch advooces to the 
t()tal advances in the non-nationalised 
banks; 

(b) whether Government have given· 
any guidelines to non-nationalised banks 
regarding sanctioning of advances on Dif-
ferential Rates of interest; and 

(c) whether .the Reserve Bank of India 
hmi a watchful eye :>n tbe said advances? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY); (a) to (c). Re-
vised guidelines on the Differential Rate 
of Interest (D.R.l.) Scheme issued by the 
Government •lay down liberalised terms 
and conditions for the sanctioo of loans 
under the Scheme. These guidelines have 
been repeated by the Reserve B3nk of 
India to the non-nationalised banks also. 
.While the public ~  banks and the 
non-t:1ationalised banks with demands and 
time liabilities exceeding Rs. 25 crores are 
required to lend under the Scheme 1 per 
cent of their agregate advan ccs as at the 
end of the previous year, non-nationalised 
banks with demand and time liabilities of 
less than Rs. 25 crores may lend only ~ 

per cent of their aggregate advance'S as at 
the end of the previous year. The Reserve 
Bank of mdia monitors the performance 
of the no1<1-nationaliscd banks througll 

quarterly reports. According to the avail-
able data as at the end of December, 1980 
a sum of Rs. 1.74 crores was outstanding 
against 0.14 lakh borrowal accounts in 
the private sector banks. Thil! cQJlstituted 
0.2 per cent of the aggregate advan"°s of 
the private sectQr banks as at the end of 
December, 1979. The Reserve Bank of 
India also makes a review of the pedor-




